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Rules lntl Qrdars (uther than those published in Parls I, I-A and [-L) mada
by the Government of Gu;arat under the Gu]mt Acts,

GEHERAL ADMIHISTRATION DEPARTMENT
Notification f '

. Sachivalaya, Gandhinagar, 6th July, 1999.
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GUJARAT LOKAYUKTA ACT, 1986.

No. GIIS/32/LKY/ 1097;’2170{ G.—In exercise of the powers cﬂnfened by clause (b) of sub-section (2) of
sootion 23 of the Gujarat Lokayukta Act, 1986 (Guj. 31 of 1986) and. of all other powers enabling hir
in this behalf, the Governor of Gujarat hereby makes the following vules further to amengd the G'u]arat

Tiokayulkta (Uondltions of Servme) Rules. 1992, namely:—
1. These rules may be called the Gu]arat Lokayukta (Conditions of Serviee) (Amemlmel t) Hules 1999,

9. In the G-u]arat Lokayukta (Conditions of Service) Rules, 1992 (heremai‘tet veferred to as ¢ tllﬁ‘ sait
rulea”)} in rule 5, in sub-vule (2) the brackets shall be deleted. ’ _ o

3. In the said rules. in role 6, 8ftex the words “1ﬁ hiz ehamber”, the words " “at office aud at his
_official remdenca” ghall be 1r.serted - : ' '

4, Tn thesaid rules, in mle 12, clause (b) shall be deleted
By order and in the name of the Goverr or of Gujarat,

- Dr. AW.P. DAVID,
"Additiona! Chief Secretary to Government,
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